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ot ble Shvl 8.9, Muker: Vi, Vice-Chairman (&)

Honible Shri J.2. Sharma ., renbaar ()

Far the Apolicant BN | g5
For the Resoondent No.l L. L8hrt PuoH. Ramchandani

1. whet her Reporters of local papers may

he allowed to see Lhe Judesement.?
7. To be referrved to the R‘ém:rt_@r' or not?
JlHI').F',{"‘I}?‘N'[‘ {ORALY
{DRELIVERED BY POMT iprE SHRT S.P. MUKERIL, YICE-CHALRMAN)

n this OA, the applicant has s praved that for the

purposs of :asa'nimr::i.'t’y .'i,n. the Supertime Grade (Level 11y of tha
. L

Contral Medical Service, his ad hoo service as Dean, Maulana
Azad Madical Collecge w.e.f. 5.10. 1981 should be reckoned Tor
seniority  and on that hasie, he should be deemed to b genior
o respondent Nm;fs.'lz and 3 For the purpose of belng given the
status of  Additional  Director Goneral of Heslth. When  the
cave was  taken un peremptorily  for Final hear Aang today .,
reither the appl ieant  nor his counsel was present.  Shri
D3, Ramehandanl , “;‘a’:eﬁ:i.c:\r Counsel For respondent Mol 1’3muq"h’t‘.. 1)
oue notice @  communication From the Ministry of Health and
Fannl s» welfare No.C.18011715/87-CHsy  dt. 3.10.1989  which
indicated  that the applicant he':za already retired voluntarily
or 6.7.1988 vide Mo Leation gt 172.1001988, a oony of which
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; This Motificetion is dirvected to
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b broucht on record.

I the chramstances indicated sbove,. the applicstion

has beceyse Anfroctuous and le dlawissed as such, leaving  the

a0 Dasr thedr own onsts.
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